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To,

The Registrar

National Green Tribunal

Principal Bench

New Delhi.

E-mail : judicial-ngt@gov.in

Sub.-JOINT COMMITTEE REPORT IN COMPLIANCE OF THE
HON’BLE NGT ORDER IN_O.A. NO.268/2021 IN THE MATTER
OF JAHANGIR V/s STATE OF HARYANA.

Sir,
With respect to the subject mentioned above. Kindly find eclosed herewith the Joint

Committee report in compliance of the otder issued on dated 25.01.2023 by Hon'ble National Green
Tribunal in the matter of O.A. No. 268/2021 Jahangir V/S State of Haryana. |

Encl. : As above.
Yours faithfully,

3.

(Akhilesh Singh)
District Magistrate

Ref. No. and Date — As above.
Capy to - Joint Secretatry, Ministry of Jal Shakti, New Delhi.

Y

District Magistrate
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ORDER IN O.A. NO.268/2021 IN THE MATTER Q F JAHANGIR V/s STATE
OF HARYANA

1.

INT COMMITTEE REPORT IN COMPLIANCE OF THE HON’BLE NGT

Hon'ble NGT vide its order dated 25.01.2023 in the mater of O.A.
No0.268/2021 Jahangir V/s State Of Haryana, constituted an independent ten
members joint committee to be headed by an Officer of the rank of Joint
Secretary, nominated by Secretary, Ministry of Jal Shakti, Gol, with four
nominees each of Haryana and UP Governments - representing Irrigation
Departments, Revenue Departments nominated by the District Magistrates
Saharanpur and Yamuna Nagar, Member Secretaries of HSPCB and UPPCB
and SEIAAs of two States and one nominee of IIT, Roorkee.

The relevant para of Hon’ble NGT order pertaining to the mandate of the
committee is reproduced here under:-

g 16.There is nothing to show that the above procedure has been
followed though there is report of Haryana State that illegal mining on the
border is taking place which could not be ascertained due 1o flow in the river.
Thus, the Tribunal has to go into the wmatter firther. To ascertain factual
position, we constitute a ten member joint Committee to be headed by an Officer’
of the rank of Joint Secretary, nominated by Secretary, Ministry of Jal Shakii,
Gol, with four nominees each of Haryana and UP Governments - representing
Irrigation Departments, Revenue Departments nominated by the District
Magistrates Saharanpur and Yamuna Nagar, Member Secretaries of HSPCB
and UPPCB and SEIAAs of two States and one nominee of IIT, Roorkee.
District Magistrates Saharanpur and Yamuna Nagar will also join the
Comnittee. The nodal agency jointly will be District Magistrates of Saharanpur
and Yamuna Nagar and HSPCB and UPPCB respectively. The Committee may
meet within two weeks of receipt of this order and undertake visit to the site, get
the area demarcated to ascertain the area where mining is allowed and where it
is actually taking place and give a report within one month, Demarcation may
specify the inter-state Borders. The Committee may also give its opinion
whether and to what extent mining in the area is desirable without damage to
the environment and if so, subject to what conditions. In this connection, the
Committee may also consider Section 32 of the Water (Prevention and Control
of Pollution) Act, 1974 and the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016. It may also be examined whether drone
mapping and CCTV cameras can be helpful tools for monitoring and whether
there should be State level Surveillance/monitoring team in view of difficulties
Jaced by local level teams in such matters. The Committee will be a1 liberty to
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take assistance from any other Expert/Institution/Department/individual and
interact with stakeholders in the area. It will be free to conduct proceedings
online or gffline except for site visit. Report of the committee may be useful for
dealing with issue of illegal mining on inter-state borders of rivers. The report
may be furnished by 28.02.2023. Any expenses for proceedings of the Committee
will be borne by District Magistrates equally, subject to further orders. If
security is sought, the SSP, Saharanpur, may provide. ” '

3. In order to have a background of the issues involved and to decide upon the line
of action vis-a-vis the orders of Hon’ble Tribunal, a preparatory meeting was
held on 2"March, 2023 through video conferencing under the chairmanship of
Shri Anand Mohan, Joint Secretary, Ministry of Jal Shakti, New Delhi. The
minutes of meeting is annexed as {(Annexure-A-1).

4, Thereafter, the Joint Committee made a site visit on 10" March, 2023.The
authorities present during the inspection are as below —

Shri Anand Mohan, Joint Secretary (NRCD).

Shri Akhilesh Singh, District Magistrate, Saharanpur.

Shri Pradeep Kumar, M.S., HSPCB & SEIAA.

Shri Ayush Sinha, ADC, Yamuna Nagar, Haryana,

Shri Rajneesh Kumar Mishra, ADM(F/R), Saharanpur.

Dr. Naveen Kumar Das, Joint Director, Mining Department, Saharanpur,
Dr. B.B. Awasthi, Member, (SEAC-1), SEIAA, U.P.

Shri Om Prakash Verma, S.E. Irrigation works, Saharanpur Circle.

. Prof. N.K. Goel, Hydrologist, ITT Roorkee.

10 Shri Rajesh Sangwan, Asst. Mining Engineer, Yamuna Nagar, Haryana.
11.Dr. D.C. Pandey, Regional Officer, UPPCB, Saharanpur.

12.Shri Nitin Mehta, Regional Officer, HSPCB, Yamuna Nagar.

13. Shri Jaspal Singh, SDM, Bilaspur, Yamuna Nagar,

14.Shri Deepak Kumar, SDM, Behat, Saharanpur,

15.Shri Vinod Kumar, Exen, Irrigation.

16.Shri Sandeep Kumar, Exen, Irrigation, Haryana,

17.5hri Naresh Kumar, AEE, HSPCB, Yamuna Nagar.

B e
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The attendance sheet is annexed as Annexure A-2.

Different observations/findings of the Joint Committee vis-a-vis the terms of
references specified by Hon’ble NGT in their order dated 25.01.2023, along
with the supporting documents, are explained in following paras.
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5. Demarcation of the area to ascertain where the mining is allowed and where it
is actually taking place. Demarcation may specify the inter-state borders.

5.1. The revenue authorities of both the states jointly inspected the site and
demarcated the interstate boundary at Village Belgarh, (Haryana) and Village
Bartha Korsi,(Uttar Pradesh) as well as mining lease area of M/s Star Mines,
Gata No.l, Yamuna River, Village Bartha Korsi, Tehsil Behat, District
Saharanpur. The report is annexed as (Annexure A-3).

The map showing interstate boundary and leasing mining area is annexed as

(Annexure A-4).

5.2. The Lease Demarcated on the Revenue Department Cadastral Map of Tehsil
Behat, Saharanpur with Geo-coordinates &Lease Demarcation Report
{Seemankan Aakhya of Bartha Korsi - M/s Star Mines) is annexed as (Annexure

A-5).

5.3 During inspection, the Joint Committee observed no mining in Khasra No.
19/20 and 20/13 of village Belgarh, District Yamuna Nagar (Haryana), Also, no
legal mine/lease/contract was found in operation in village Belgarh (Haryana).

54 The Joint Committee visited the mining area of M/s Star Mines, Gata No.1,
village Bartha Korsi, Tehsil Behat, District Saharanpur (UP), and found
boundary pillars around the lease area intact. More observations are as under:-

(1)  The mining by the project proponent was found within the mining lease
area of M/s Star Mines, Gata No. 1, Yamuna River, Vlllage Bartha Korsi,
Tehsil Behat, District Saharanpur (UP).

(i)  Letter of Intent (Lol) was issued by the District administration to the
project proponent M/s Star Mines, Gata No.1, Yamuna River, Village
Bartha Korsi, Tehsil Behat, District Saharanpur on 30" Dec. 2019, The
Lol was issued for 36 hectare of mine lease area and for a period of 5
years (Annexure A-6)

(i) The unit has been gramed Environmental Clearance by State
Environment Impact Assessment Authority (SEIAA), U.P. on 26" March
2021 (Annexure A-7).

(iv) Lease deed has been executed on 1% April 2021 for a period of 5 years.

(v) Mining permitted up to depth of 3 meters with an annual production of
756000 cubic metres.

(vi) Consent to Operate (CTO) under the Air (Prevention and Contro] of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution)

Page3of 11

T LN e
ﬁwjé//\v%ﬁéyﬂb }’:F%:




323

Act, 1974 issued by U.P. Pollution Control Board is valid for the period
from 18.12.2021 to0 31.12.2025 (Annexure A-8).

(vii) NOC for ground water abstraction has been issued by Ground Water
Department, Uttar Pradesh and is valid from 21.07.2022 to 20.07.2027
(Annexure A-9).

(viit) U.P. Pollution Control Board has issued directions under section 31A,
Air (Pollution Prevention and Control) Act, 1981 as amended vide its
letter number HB83588/C-3/Vayu/590/2022, Dated 01.11.2022 and
imposed Environmental Compensation of Rs.22,10,01,716(Twenty Two
Crore, Ten lakhs, One Thousand and Seven hundred, Sixteen only) vide
its letter number HB84132/C-3/Jal/556/2022, Dated 14.11.2022
(Annexure A-10).

(ix)  Quarterly returns of NGT compliances are at (Annexure A-11).

(x)  The project proponent has submitted six monthly compliance reports to
Department of Environment, U.P, Lucknow and the Regional Office,
Ministry of Environment, Forest and Climate Change, Lucknow

(Annexure A-12),

3.5  As per report of Iirigation Department, Saharanpur the area mentioned in O,A.
268/2021 Jahangir V/s State of Haryana was physically inspected on site and
Google Earth images of 11/2020, 11/2021, 02/2022 years wete studied and
compared. After considering both the facts, on-site examination and Google
carth image comparison, no diversion of river course of Yamuna River was
found at the said location (AnnexureA-13).

5.6 In summary, on the day of the visit, the mining lease area was demarcated and
the poles to define the corners of the lease area were intact. No mining in the
near vicinity of the lease area was visible. The poles, defining the interstate
boundary in the area where the illegal mining has been reported, were also
intact. In khasra no. 19/20 and 20/13 of village Belgarh, District Yamuna Nagar
(Haryana), where the illegal mining has been reported, no illegal mining was
seen. Also there were no signs of mining during recent times as the soil and
vegetation was compact and deep rooted.

6. Whether and to what extent mining in the area is desirable without damage to
the environment and if so, subject to what conditions. In this connection, the
Committee may also consider Section 32 of the Water (Prevention and Control
of Pollution) Act, 1974 and the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016.
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6.1  The Environment Impact Assessment Notification, 2006 under the Environment
(Protection) Act, 1986 mandates the requirement of prior environmental
clearance (EC) to different developmental projects/activities listed in the
Schedule appended thereto, from the concerned regulatory authorities depending
upon their categorisation. These include mining of minor minerals mainly sand
being extracted from river beds. The process involves appraisal of the
Environmental Impact Assessment (EIA) Reports for the said projects/activities
by the State/District Environment Appraisal Committees at State/District Jevel
and Expert Appraisal Committee (EAC) at Central level based on the defined
scope of work/Terms of Reference for the said project/activity. These reports
comprehensively describe the base line scenario, incremental environmental
impact due to the said project/activity, which are duly deliberated by the
designated Appraisal Committees for appropriate recommendations to the
concerned regulatory authorities. In case of mining of minor minerals, their
deliberations are necessarily based upon District Survey Report (DSR),
Comprehensive Mining Plan of the area, Replenishment Study, provisions of the
Enforcement & Monitoring Guidelines for Sand Mining-2020 etc with the sole
objective to have minimal impact on the environment. Moreover, while granting
ECs to mining projects/activities, certain conditions are stipulated as safeguards
along with the Environmental Management Plan (EMP) which are to be
mandatorily complied with by the respective project proponents.

6.2 Inthe instant case, relevant facts are as below:-

(i)  Replenishment Study of District Saharanpur was conducted, in the year
2022 as per provisions of Enforcement & Meonitoring Guidelines for Sand
Mining-2020. Pre monsoon and post monsoon Replenishment Study
approved by District Level Committee was submitted to Mining
Department, U.P. The said study also covered the mining area allotted to
M/s Star Mines, village Bartha Korsi, Gata No.1, Behat, Saharanpur. As
per Replenishment Study report pre monsoon reserve quantity of RBM is
173732 m® and post monsoon reserve is 874358 m’, hence replenishment
quantity is 700626 m’, 1.95 meter height and expected life of mine 1.35
years has been assessed (Annexure A-14).

(it M/s Star Mines, Gata No.1, Yamuna River, Village Bartha Korsi, Tehsil
Behat, District Saharanpur, was permitted mining up to a depth of 3
meters for annual production of 756000 cubic meters.
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6.3  Other measures being enforced to minimise environmental impact due to mining
activities are as under:-

(i)  As per Haryana Government Notification Dated 20™ June, 2012 the
maximum depth of mining in the river-bed shall not exceed three meters
measured form the un-mined bed level at any point in time with proper
bench formation,

(i)  As per the River Ganga (Rejuvenation protection and Management)
Authorities Order, 2016, in River Yamuna minimum 10 cumecs of
Ecological flow is being discharged for Hathnikund Barrage throughout
the year and monitored strictly by the Irrigation & Water Resources
Department, Govt of Haryana (Annexure A-15).

(iii) Demarcation of boundaries for regulating grant of sand mining lease

(@) There are provisions for notifying the geo-coordinates of all
boundary pillars of the mining.

(b)  In this area, UP Minor Mineral Regulations are being followed. As result
of practice, now the mining areas are firstly demarcated and e-tenders are
published with details of boundary pillars geo-coordinates.

(iv)  Environmental Compensation imposed on leasing of minor minerals in
any area to cover the restoration cost of environment and to compensate
the victims

There is a provision for execution of mining lease deed only after
demarcation under rule-17 of the Mining lease Approval Rules, 1963.
Compensations are imposed on observed faults as per provisions of UP
Minor Minerals (Concession) Rules, 2021.

(v} Mining in all blocks is under taken as per provisions of the EIA
Notification, 2006, and the Sustainable Sand Mining Management
Guidelines, 2016

As per Rule 35(4) of the UP Minor Minerals (Concession) Rules,
1963 and the EIA Notification, 2006, mining activity can be started only
after obtaining Environment Clearance. According to the Sustainable
Sand Management Guidelines, 2016 issued by MOEF&CC, riverine

Page 6 of 11

N & ST




326

mining is restricted during the monsoon season. Thus, mining work is
not permitted in the State during July-September of each year,

(vi) No sand mining i8 permitted without due compliance of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention
and Control of Pollution) Act, 1981 as well as regulations governing
clearances by the State Ground Water Authority

Rule- 42(h)(1) of the UPMMCR, 1963 envisages that no mining in the
river bed is permitted beyond a depth of 3 m or water level whichever is
less. The conditions stipulated in the Environmental Clearances
certificate issued by SEIAA, UP along with the permissions granted
under the Air Act & the Water Act, and Ground Water NOC from State
Ground Water Authority, are monitored regularly for strict compliance.

6.4 The Joint Committee finds the present mechanism robust for grant of
Environmental Clearances to mining projects/activities by the concerned
regulatory authorities notified by MoEF&CC from time to time followed by
permissions under the Air Act, 1981 and the Water Act, 1974 by the respective
SPCBs, which collectively acknowledges all environmental concerns including
the extent of mining to be allowed in the area. The Committee is of the view to
continue with the same, subject to strict adherence to the Enforcement &
Monitoring Guidelines for Sand Mining-2020 published by MoEF&CC, and
also to reinforce the compliance monitoring of EC conditions,

6.5  As a general principle, mining of the material, which has been recently brought
by the flowing river water and which is replenished every year; ean only be
permitted so that the hydrological regimes are maintained. The present practice
1s to identify such areas and permit mining as per the prevailing notifications.

7. Whether drone mapping and CCTV cameras can be helpful tools for
monitoring and whether there should be state level surveillance, monitoring
team in view of difficulties faced by local level teams in such mnatters

7.1  Present monitoring mechanism in the State of Haryana

(i}  Presently, seven check posts have been installed throughout the major
routes of district Yamuna Nagar to strictly monitor the transportation of
illegally mined minerals. Officials of mining and police department check
the e-way bill of each vehicle. Since September 2022, 255 (till Feb 28,
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2023) Number of vehicles involved in illegal transpottation and illegal
mining have been caught in District Yamuna Nagar.

(i) Purther, independent teams of mining and police department also keep
regular check on illegal mining through surprise visits either during day
or night time. Regular monthly meeting of District Level Task force
Committee headed by chairman cum Deputy Commissioner, Yamuna
Nagar, is held to review the status of legal mines and illegal mining in
district Yamuna Nagar. Last such meeting was held on 14.02.2023. The
proceeding of the meeting are forwarded to the Director Mines &
Geology, Haryana which are later reviewed in State Level Task Force
Committee (SLTE) meeting held under the Chairmanship of Chief
Secretary, Government of Haryana (Annexure A-16).

72  Present monitoring mechanism in the State of UP

(i) Status of CCTV Cameras installation at mining points to verify the
amount of sand extracted and materials transported

(@) Rule-36(2) of Uttar Pradesh Minor Mineral Regulations, 1963
provides that the mining lease holder whose mining lease area is more
than 5 hectares, shall construct check-post/gate and install 4 CCTV
cameras capable of recording at 360° visibility at his own expense for
monitoring under the supervision of the D.M.

(b) The same is also controlled by Central Command Surveillance Centre
located in Head Quarters, Lucknow.

(i)  Status of regular patrolling by the Police to inspect mining operations
For effective control over illegal mining and transportation of minerals,
local task force comprising of District Revenue Department, District
Mining Department and Police level officers act as task force and
constanily monitored.

(i) Setting up of dedicated institutional mechanism for monitoring of

conditions of Environmental Clearance as granted under EIA
Notification, 2006 in respect of sand and gravel mining
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(iv)

(a)

(b)

(©)
(d)

(v)
()

(b}

(c)

(d)

(e)

®

Under the supervision of the DMs, the conditions of the Environmental
Clearance Certificate are complied with by the PCBs/ Departmental
officers.

Control of Mines and Transportation using latest technology

The Department has established a Command Centre at the Directorate of
Geology and Mines at Lucknow from where they operate the Integrated
Mines Surveillance System for the entire State.

Artificial Intelligence based Software and taking the help of Drones and
Cloud Services for monitoring mining activity in the State are used for
control of illegal acts by violators.

Drone Video-graphy/coverage are done in sensitive districts.

CCTV Cameras and check-gates and RFID tags are used to monitor the
movement of vehicles.

Punishment of illegal Acts

State has made a provision in the Rules to blacklist a person for up to 2
years if found guilty of illegal mining/illegal transportation.

The Rules have been amended to allow storage of minerals only
beyond 5 km radius from the river bed in order to prevent illegal mining
from river bed under the excuse/name of storage.

Vehicle Tracking System to check the misuse of Transport Pass and
Overloading has been introduced and under full scale implementation.
Any new areas identified are based on survey conducted according to
Sustainable Mining Guidelines, Mineral Exploration and then included
in the DSR.

Instead of Physical Mineral Dispatch Permits, electronic permits {called
MM11) with security features have been introduced which are
controlled by OTP validation from online servers.

In District Saharanpur ie. Biharigarh, Shahjahanpur and Deoband
Presently three Check Gates have been implemented to control illegal
transportation. ISTP (Inter State transport Permits) have been
implemented to validate the legality of cross border transportation.
From April, 2022 to 13™ March, 2023, 410 vehicles involved in illegal
transportation have been caught through UP mines digital support
system electronic check gates and revenue collected from seized vehicle
is 1,41,18,820/-
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S. | No. of vehicle Revenue Complaint/
N seized Collected from FIR
0. Other than Vehicle seized
DSS other than
electronic DSS electronic
check gates check
gates
It 477 2,88,87,000/- 17

(h)  For control of illegal mining and transportation, District Task Force has
been constituted comprising District Magistrate, SSP, DFO, SDM, C.0.,
RTO and Mines Officers (Annexure A-17).

() Under the supervision of SDM, Behat and Circle Officer, Police, Behat,
Saharanpur continuous monitoring of the illegal mining and regular
action is being taken Four check post has been installed in Tehsil Behat
and 01 Section PAC, Civil Police and Revenue officials are deputed on

these check posts (Annexure A-18).

7.3  Monitoring through drones having hi gh resolution cameras can definitely help in
surveillance/monitoring. Registration Numbers of machinery/vehicles involved
in illegal mining/illegal transportation of mineral can be easily traced by high
resolution cameras along with the site. This activity can further be productive by
installation of CCTV’s in highly sensitive areas which are prone to illegal
mining. The Drones and CCTV’s are not only helpful to the mining department
but would also be fruitful to the revenue department as well as police
department & irrigation department,
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S. Member nominated Member present Signature
Ne. \
1. | Joint Secretary, Ministry | Shri Anand Mohan,
of Jal Shakti Joint Secretary, Ministry of @#.//}‘/
Jal Shakti '
2. | District Magistrate, | Shri Akhilesh Singh, District
Saharanpur Magistrate, Saharanpur '{:&-
3. | District Magistrate, | Shri Ayush Sinha, ADC,
Yamuna Nagar, Haryana | Yamuna Nagar, Haryana /
4. | Nominee of IIT Roorkee | Prof N.K. Goel, Hydrologist, _)\.)!C ZO_L'C
IIT Roorkee
5. | Member Secretary, UP |Dr. D.C. Pandey, Regional
Pollution Control Board | Officer, UPPCB, Saharanpur %(ﬁ/'
6. | Member Secretary, | Shri Pardeep Kumar,
Haryana State Pollution | Member Secretary, Haryana \»7/
Control Board State Pollution Control Board
7. | Member Secretary, | Dr. BB. Awasthi, Member, \Q
SEIAA, UP (SEAC-1)SEIAA, U.P. srefuiin S
8. | Member Secretary, | Shri Pardeep Kumar,
SEIAA, Haryana Member Secretary, SEIAA, “',7/
Haryana '
9. {Irigation  Department, | Shri Om Prakash Verma,
Govt of UP S.EE.  Imigation  works, é‘%
Saharanpur Circle.
10| Irrigation  Department, | Shri Sandeep Kumar, Exen,
Govt of Haryana Irnigation Govt. of Haryana p /
11/Revenue  Department, | Shri Rajneesh Kumar Mishr,
Govt of UP ADM (F/R), Saharanpur b
12 Revenue Department, | Shri  Jaspal Singh, SDM '
Govt of Haryana Yamuna Nagar, Haryana s
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Minutes of Meeting held on March 02", 2023 from 3:00 PM onwards
through Video Conferencing regarding Hon’ble NGT OA No 268/2021

Jahangir Vs State of Haryana.

Hon’ble NGT has passed order dated 25.01.2022 in the matter of OA
No 268/2021(J ahangir Vs State of Haryana). The relevant para is quoted as
below :- ;

iovaa 16. There is nothing to show that the above procedure has been
Jollowed though there is report of Haryana State that illegal mining on the
border is taking place which could not be ascertained due to flow in the
river. Thus, the Tribunal has to go into the matter further. To ascertain
Jactual position, we constitute a ten member joint Committee to be headed
by an Officer of the rank of Joint Secretary, nomimated by Secretary,
Ministry of Jal Shakti, Gol, with four nominees each of Haryana and UP
Governments - representing Irrigation Departments, Revenue Departments
nominated by the District Magistrates Saharanpur and Yamuna nagar,
Member Secretaries of HSPCB and UPPCB and SEIAAs of two States and
one nominee of IIT, Roorkee. District Magistrates Saharanpur and Yamuna
nagar will also join the Committee. The nodal agency jointly will be District
Magistrates of Saharanpur and Yamuna nagar and HSPCB and UPPCB
respectively. The Committee may meet within two weeks of receipt of this
order and undertake visit to the site, get the area demarcated to ascertain
the area where mining is allowed and where it is actually taking place and
give a report within one month. Demarcation may specify the inter-state
Borders. The Committee may also give its opinion whether and to what
extent mining in the area is desirable without damage to the environment
and if so, subject to what conditions. In this connection, the Committee may
also consider Section 32 of the Water (Prevention and Control of Pollution)
Act, 1974 and the River Ganga (Rejuvenation, Protection and Management)
Authorities Order, 2016. It may also be examined whether drone mapping
and CCTV cameras can be helpful tools for monitoring and whether there
should be State level Surveillance/monitoring team in view of difficulties
Jaced by local level teams in such matters. The Committee will be at liberty
to take assistance from any other Expert/Institution/Department/individual
and interact with stakeholders in the area. It will be free to conduct
proceedings online or offline except for site visit. Report of the committee
may be useful for dealing with issue of illegal mining on inter-state borders
of rivers. The report may be furnished by 28.02.2023. Any expenses Sfor
proceedings of the Committee will be borne by District Magistrates equally,
subject to further orders. If security is sought, the SSP, Saharanpur, may
provide”.

A Preparatory meeting of the members of Joint Committee was held
on March 02™ | 2023 through video conferencing. The meeting was chaired
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by Joint Secretary (NRCD), Ministry of Jal Shakti, New Delhi. The meeting
is attended by following officers:-
1. Shri Rahul Hooda, Deputy Commissioner, Yamuna Nagar.
2. Shri Pradeep Kumar, Member Secretary , Haryana State
Pollution Control Board/SEIAA, Panchkula, Haryana.
3. Shri  Rajneesh . Mishra, ADM (F/R), Saharanpur,
Uttar Pradesh.
4. Shri N.K. Goel, Hydrologist, IITR, Roorkee.
. Shri N.K. Das, Joint Director, Mining Department,
Saharanpur, Uttar Pradesh.
6. Shri O.P. Verma, S.E. Sinchai Karya Mandal, Saharanpur,
Uttar Pradesh.
7. Dr. B.B. Awasthi, Member, SEIAA, Uttar Pradesh.
" 8. Shri Rajesh Sangwan, Mining Officer, Yamuna Nagar.
9. Dr. D.C. Pandey, Regional Officer, Uttar Pradesh Pollution
Control Board, Saharanpur.
10.Shri Nitin Mehta, Regional Officer, Yamuna Nagar,
HSPCB.
11.Shri Deepak Kumar, SDM, Behat, Saharanpur.
12.Shri Vinod Kumar, Executive Engineer, Water Services
Divison , Dadupur, Yamuna Nagar.

N

Following is the record of discussion:

The Chairman of Committee Joint Secretary, Jal Shakti welcomed the
participants and invited the views of the committee members regarding the
order of Hon’ble NGT OA No 268/2021 (Jahangir Vs State of Haryana).

1. Shri Rahul Hooda Deputy Commissioner, Yamuna Nagar

. mentioned that the complainant allegation is that illegal mining is
being done at Belgarh. Illegal mining area is situated near
interstate boundary and is not clearly demarcated whether it is in
the territory of Uttar Pradesh or Haryana as the water table of the
river is high during the monsoon season. It is also submitted that
the mining unit mention in the complaint is situated in Uttar
Pradesh and not in Haryana and no such illegal mining was
reported in Haryana.

2. Shri Rajneesh Mishra, ADM (F/R), Saharanpur informed that as
per direction of Hon’ble NGT vide order dated 27.10.2022 in the
same matter he had visited the site along with joint committee on
10.01.2022. At the time of inspection, the area of complaint and
interstate boundary was not demarcated. So, Joint Committee of
revenue and mining department constituted by respective District
Magistrate of Yamuna Nagar and Saharanpur and after the report
the committee has revisited the site in question on dated
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12.05.2022. M/s Star Mines, Gata No -01, Village Bartha Korsi,
Tehsil- Behat, District Saharanpur allotted 36 Hectare area that is
clearly demarcated situated in Village Bartha Korsi.
3. Shri N.K. Das, Joint Director Mining Department, Saharanpur
" informed that mining in question M/s Star Mines, Gata No -01,
Village Bartha Korsi, Tehsil- Behat, District Saharanpur was

permission from the Mining Department. The unit has permission
of Forest Department, Irrigation Department, Saharanpur, Up
Pollution Control Board and UP Ground Water Board, Saharanpur.

all the clauses of EC and submit quarterly compliance report to
Mining  Department. District  Administration and  Mining
Department regularly verified the compliances. 1t is also to be
noted that the Belgarh is approximate one kilometer away from the
mining area of Star Mines.

4. Shri N.K. Goel, Hydrologist IITR, Roorkee informed that the
interstate boundary can be decided through 1900 Survey of India,
Khasra Map. The river course and the mining area coordinates was
decided through 50 years, 25 years and 5 years flood lines of the

during the site visit. ’
S. Shri Pradeep Kumar, Member Secretary, HSPCB was of opinion
that latitude and longitude of the area in question will be quite

The chairman of Committee has instructed that the
concerned departments shal] have all relevant documents, maps
and equipments during the site visit. March 10* 2023 has been
decided for the site Visit in consensus of all the Committee
Members.

Meeting ended with vote of thanks to and from Chair.
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(2)  The Weight bri

dge device should transmit data over the internet to 10T
infrastucture in cloud.

TG 01 Moy A e s o §
TR T8 o W B B ¥ e TeE ¥ @

20— Wed 83 @
wef¥a
21~ U’ yTeMR® BNy

: mmﬁmﬁmmmmmmwﬁmmm
|

22— muomﬁamwﬁumsﬁ1%3$ﬁme7$wfmqﬁaﬁwmaﬂwﬁm
9 PT RER B, S —waiial va veduRe @ e @ B

USTT URS R YATERY] WAl UHI U U aR ST § o 39 & SR &)
A WIS R e aRe e s

50 AYBR INMAT B WER gNT AR el /afdfrmt § S woins 2ar & swrrar
P ¥ serar Ry v @ Wi & ar 98 GeemRe @ WG 85|

25~ W SW WMWY, W0 UL §Ra SRRV e[l A wdtd WEeE gRT

iR 3meeY &1 grew frar W |

~ : Q 3

w8l 1 RYe SWITER

uffaR- 1w i, foe W@ wfed v dEes, B wer gEee)
2-fdes, o @ @i frrenag, Jowo e w99 e Y gEeet|

s

HERTRR
q,

23—



Prafers Rrenrerd, wERT | 344
(& arga)
ﬁ i WS-22 35 /@ /201920 fsie— ng/é// 2020
| G TTTT ¥ WEARY vA (o)
(Letter of Intent)

Y WR H1Eg

ud A3, gWHA AR
fawe e Ay 2w anfr,
HERAYR

urgaR A dud ded

§9 B U3 WS 3213 /W /2019-20 AP 30.12.2019 gmanqas‘r ¥
v FRW B AT FEAT 1 @A 36.00 80 ¥g @ yeer ¥ WeAlY UF (Letter of Intent)
o fa o &, el aedie @1 Am wer, e 3Raw sifea & T &, Ried Wi W

wsid I U@ WY | IH G ueer ¥y Prfa weaR wm Reie 30122019 F R M
Fdwm 3 vd gdaq g @

ANRE.
L1}
T foretererd
ik
W& g RAw IRETER
ufdfaf-
1 W Wt e v @l e wees, B AR gae |
2. P yom v @i Prrwmea, Sovo @i ¥ae s @Y gaerd |

¢l
o,

Z




mww&wmm 26010
Phoe : mmmmmm

To,
Shri Deepak Chaudhari,
(-3, Hakeekat Nagar, Near Old Tax Sales Office,
Saharanpur, Behat, Saharanpur, U.P- 244701

Ref.r No.. LY 3. /parya/seian/s98s-5653/2020 Sete: A g March, 201

Sub: Environmental Clearance for Proposed Sand/Bajari/Boulder m at Gata No.-1, Viliage-
Barthakorsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines {Leased Area -36.00 Ha).
Dear Sir,

Please refer to your application/letter dated 03-05-2020, 29-05-2020, 15-10-2020, 25-11-2020,
04-12-2020, 11-12-2020, 19-02-2021 & 15-01-2021 addressed to the Secretary, SEAC, Directorate of
Environment, U.P., Lucknow on the subject as above. The State Level Expert Appraisal Committee
considered the matter in its meetings held on dated 09-12-2020 & 19-02-2021 and SEIAA meeting 10-
03-2021.

A presentation was made by the project proponent along with their consultant M/s ind Tech
House Consuit. The proponent, through the documents submitted and the presentation made informed
the committee that:-

1. The environmental clearance is sought for Sand/Bajari/Boulder Mining at Gata No.-1; Village-
Barthakorsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines (Leased Area -36.00 Ha).

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.
157/Parya/’ SEAC/SSSEVZMS dated 30/06/2020.

3. The public hearing was organized on 19/10/2020. Final EIA report submitted by the project
proponent on 25/11/2020.
4. Salient features of the project as submitted by the project proponent:
1. On Line Proposal No. 514/UP/MIN 58603/2020
2. File No. allotted by SEIAA, UP 5989/5653
3. Name of Proponent /s Star Mines Partner Sri Deegak Chaudhari
| 4. Full cosrespondence address of -33, Hakikat Nagar, Near Old Sales Tax Office
. proponent and mobile no. aharanpur
§ 5. Name of Project h:ea—sa 00 Ha For Sanijasari/Boulder Mining at Gata
. ' 0’-1, Village- Barthakorsi, Tehsi- Behat ,District-
{ Saharanpur, U.P, M/s Star Mines
' 6. Project Location(Plot.Khsra/Gata  Gata No.-1
No.j
7. Name of Village ﬁaﬂlukorss
9. K District , Saharanpur
| .10.Name of River _ Yamuna River
_11. Name of Minor Mineral Sand/Bajari/Bouider
12. Sanctioned Lease Area {in Ha.) 36.00 Ha. 4
13. Max. & Min mRL within lease am 0 mRL in & 297.0 mRL '
. afea o
14, piflar Coordinates [Verified by - ‘ : :
DMO) Bt | lattwde | Longitude

1 30°14004°N | 773V1381N |




] 30°14'16.50"N TT31°24.43°N
C 30"14'13.69"N TT"31'31.]5"N__
D 30°14'19.59"N Ti°31°37.85"N
E 30°14'37.10"N T7°31'40.80"N
F 30°14'35.19"N 77°31'36.25"N
G 30"14'26.08"N 77°31'29.05"N |
H 30°14'9.19"N 77731'2.18"N
Workable Area
Paoint Latitude Longitude
A 30°14'0.94°N 77°31'13.91"N
B 30°14"16.50"N T7°31'24.43"N
C 30%14'13.69"N 77"31'31.19"N
B} 3I0°14'19.59"N 77°31'37.85"N
E 30°14'37.10"N 77°31'40.80"N
F 30°14'39.19"N 77°31'36.25"N
G 30*14'26.08"N 77°31'29.05"N
G-1 30%14'19.61"N T7731'24.67"'N ]
G-2 30°14'18.03°N 77°31'18.83"N
G-3 30°14'14.79°N 77°31'13.38"N
G-4 | 30°14'09.60°N T7"31'8.74"N
H-1 30°14'6.60"N | 7V°31'5.65"N
Non-Workable Area
G 30°14'26.08"N 77°31'29.05"N
G-1 30°14'19.61"N 77731 24.67°N
G-2 30°14"18.03"N 77°31'18.83"N
G-3 30°14'14.79"N 77°31'13.38"M
G-4 30*14'09.60"N Tr3ra.74"N
H-1 30%14'6.60"N T7°31'5.65"N
H 30°14'9.19"N T731'2.18"N
15, Total Geological Reserves 12 ,5L49‘Em3 JAnnum
16. Total Mineable Reserve ?,'E}',Bld-ma JAnnum
17. Total Proposed Production inl Ol 7 jﬁ,ﬂﬂﬂmE JARRUM
13, brnpnsed Production fyear ¥ear Production
15" ?.EE.Mﬂm?' JAnnum
2nd 7,56,000m> /Annum
3rd 7,56.000m> /Annum )
ath 7,56,000m> /Annum
5th 7,56,000m> /Annum
jo 37,80,000 m*
19. Sanctioned Period of Mine lease  SYears
20. Production of mine/day EI‘;]Eﬂm3 /Day
21. Method of Mining Open cast Manual / Semi Mechanized Mining Method
22. No. of working days 225 Days
23. Working hours/day BHours I s
24. Eq. of worker 150 Worker |
|_?_5, l0. of vehicles movement/day ??Hmcksj Day {Depending on markel demand)
| 26.[Type of Land o _Eﬂiﬂ_&%_ = ———i

Paza2 ol 8



27. Ultimate of Depth of Mining 3.00 m
28. Nearest metalled road from site 3.30Km
29. \Water Reguirement PURPOSE REQLHREMENT (KLD)
Drinking 1.50 KLD
Supprassion of dust 12.00 KLD
Plantation 4.70 KLD
Others (if any)
[Total 18.20{18.00 approx KLD)
30. IName of QCl Accredited nd Tech House Consult QCI No.- NABET/EIA/1821/RA0098
nsultant with QCl No and eriod of Validity- 31-01-2021
eriod of validity.
31. |An',r litigation pending against the No
project or land in any court
32. \Details of 500 m Cluster Map & Letter No-3676/ Khanij /2020 Date-
Certificate verified by Mining 12.03.2020
Officer
33. Details of Lease Area in {Sr. No: 5]
2pproved D5R
34. ﬁ?mpuﬁed CER cost 2% of total project cost ieRs 2,66,000
35. Proposed EMP cost 27.34 Lakhs
36 Length and breadth of Haul 1000 mir Length & 6m width haulage road
" Road K
37.No. of Trees to be Pianted 1188 Trees
5. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
6. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna. :
7. There is no litigation pending in any court regarding this project. 3
8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the Siate Level Expert Appraisal Committee meeting held on 09-
12-2020 & 19-02-2021 on the above said project, the State Level Environment Impact Assessment
Authority meetings held on 10-03-2021 has decided to grant the Environmental Clearance to the title
project for collection of ]’JEEE,,!‘lIiZI'I:IrnJ JAnnum is proposed lease area 36.00 ha subject to effective

implementation of the following General Conditions and specific conditions:

General condition:

1.

This environmental clearance is subject to allotment of mining: lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change in
mining technology, modernization and scope of working shall again required prior environmental
clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, quantum of mineral and waste shall be
made.

Mining will be carried oult as per the approved mining plan. In case of any violation of mining plan,
the Environmental Clearance given by SEIAA will stand cancelied.

Four ambient air guality monitoring stations shall be established in the core zone as well as in the
buffer zone for RSPM, SPM, SO, NO, monitoring. Location of the stations should be decided
based on the meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with the State
Pollution Contral Board. The monitared data for criteria pollutants shall be regularly up loaded on
the company's website and also di : ysi
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10.

11.

12

13.

14.

16.

i7.

1B:

19,

20

21

22,

23,

4.

Data on ambient air quality (RPM, SPM, 50;, NO,) should be regularly submitted to the Regional
office, MoEF, Gol, Lucknow and the State Pollution Control Board / Central Pollution Control
Board once in six months.

Ambient air quality at the boundary of the mine premises shall confirm to the norms prescribed in
MoEF notification no. GSR/826(E) dt. 16.11.09.
Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading and at transfer points shall be provided and
properly maintained.
Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with ear plugs / muffs and health
records of the workers shall be maintained.
Industrial waste water (workshop and waste water from the mine) should be properly collected,
treated so as to conform to the standards prescribed under GSR 422 (E) dated 19th May, 1993
and 31st December, 1993 or as amended from time to time. Oil and grease trap shall be installed
before discharge of workshop effiuents.
Personnel working in areas shall be provided with protective respiratory devices like mask
and they shall also be imparted adeqguate training and information on safety and health aspects.
Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.
The transportation of the materials shall be limited to day hours time only.
Provision shall be made for the housing the labourers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, medical
health care, créche etc. The housing may be in the form of temporary struciures to be removed
after the completion of the project.
A separate Environmental Management Czll with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.
The Project Proponent shall inform to the Regional Office, MoEF, Gol, Luckmnow and State
Pollution Control Board regarding date of financial closures and final approval of the project by
the concerned authorities and the date of start of land development work.
The funds earmarked for environmental protection measures shall be kept in separate
account and shall not be diverted for other purpose. Year wise expenditure shall be reported to
the MokEF, Gol, Lucknow and State Pollution Control Board
The Regional Office, MoEF, Gol, Lucknow and State Pollution Control Board shall monijtor
compliance of the stipulated conditions. A complete set a documents including Environment
Impact Assessment Report, Environmental Management Plan, Public hearing and other
documents information should be given to Regional Office of the MoEF, Gol, Lucknow and State
Pollution Control Board
A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads
of the Local Bodies, Panchayat and Municipal Bodies as applicable in the matter.
The Project Proponent shall advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of the
issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Level Environment Impact
Assessment Authority [SEIAA).
The Project Proponent has to submit half yearly compliance report of the stipulated prior
environmental clearance terms and conditions in hard and soft copy to the SEIAA,U.P. on
1st June and 1st December of each calendar year,
The SEIAA may alter/modify the above conditions or stipulate any further condition in the interest
of environment protection.
Concealing factual data ar submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment | E
§
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Garthakorsi, Tehsil- Behat ,Dist

Specific Conditions:

1.

10.
11.

12.

13.

14.
15.
16,

17.

18.

19,

Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

The project proponent shall obtain the forest clearance and permission of Central and State
Government as per law under the provisions of Forest (conservation) Act, 1980 before the start of
work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc.

If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission from
the competent authority shall be obtained to use it.

At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

This environmental clearance does not create or verify any claim of applicant on the proposed
sitefactivity.

In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than
0Sha, but factually the distance is less than 500 mt and the mine is located in cluster of area equal
or-more than 05ha, the E.C issued will stand revoked.

This environmental dearance shall be subject to valid lease in favour of project proponent for the
proposed mining proposals. In case, the project proponent does not have a valid lease, this
environmental clearance shall automatically become null and void.

The Environmental clearance will be co-terminus with the mining lease peried/Mining Plan.
Explosive cannot be stored on the site.

A comprehensive EIA including mining areas within 15 K.M. to assess impact of the mining activity
on the surrounding area shall be undertaken and report submitted to this Authority within one
year. =

No two pits shail be simuftaneously worked i.e. before the first is exhausted andreclamation work
completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation works in the exhausted pit shall be completed so as to ensure that
reclamation, forest cover and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore bearing area is worked for expansion.

Adequate buffer zone shall be maintained between two consecutive mineral bearing deposits.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.
Green belt development shall be carried out considering CPCB guidelines including selection of
plant species and in consultation with the local DFO / Agriculture Department. Herbs and shrubs
shall also form a part of afforestation programmebesides tree plantation. The company shall
involve local people for plantation programme. Details of year wise afforestation programme
including rehakbilitation of mined out area: shall be submitted to the Regional Office, MoEFECC,
Gol, Lucknowevery year.

Blast vibrations study shall be conducted and a observation report submitted to the Regional
office; MoERCC, Gol, Lucknow and UPPCB within six months. The report shall also include
measures for prevention of blasting associated impact on nearby houses and agricultural fields:
Controlled blasting technigues with sequantial blasting shall be adopted. The blasting shall be
carried out in the day time only.

Appropriate arrangement for shelter and drinking water for the mining workers has te be ensured
at the mining site: - \ iy

—————
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200,

21
22.

23.

24.

25.

26.

27

29,

31.

3.

‘of various health measures shall be conducted fo

\2Ee- Barta

Maintenance of village roads wsed for transportation of minerals. are to be done by the
company regularly at its own expenses. The roads shall be black topped.

Rain water harvesting shall be undertaken to recharge the ground water source.

Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow
and UP Pollution Control Board within six months and thereafter every year from the next
consequent year.

Self environmental audit shall be conducted annually. Every three years third party environmental
audit shall be carried out.

Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geo textile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

Trenches [ garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bedies. Adeguate number of Check
Dams and Gully Plugs shall be constructed across seasonal/perennial nallabhs, if any flowing
through the ML area and silts arrested. De- silting at regular intervals shall be carried out.

Garland drain of appropriate size, gradient and length shall be constructed for both mine pit and
for waste dump and sump capacity shall be designed keeping 50% safety margin over and
above peak sudden rainfall {based on 50 years data) and maximum discharge in the area
adjoining the mine site. Sump capacity shall also provide adequate retention period to allow
proper settling of silt material. Sedimentation pits shall be constructed at the corners of the
garland drains and de- silted at regular intervals.

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Regional Office, MoEF, Gol,
Lucknow and U.P. Pollution Control Board regularly. Further, monitoring points shall be located
between the mine and drainage in the direction of flow of ground water shall be set up and
records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities
located nearest to sources of dust generation as applicable) and records submitted to the
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.

Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with other
parameters.

Corporate Environmental Responsibility (CER) shall be by the project proponent and the details of
the various heads of expenditure to be submitted as per the guidelines provided in the recent CER
notification No. 22-65/2017-1A.1l| dated 01/05/2018. Work to be executed with installation of five
hand pumps for drinking water, solar light in villages of streets, construction of two numbers of
toilets at the primary school with name displayed and address and details of beneficiary and gram
pradhan along with phone number, photographs should be submitted to Directorate as well as to
the District magistrate / Chief Development officers.

Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanism so that no spillage of mineral/dust takes place.

Occupational health and safety measures for the workers including identification of work related
health hazards, training on malaria eradication, HIV, and health effects on exposure to mineral
dust etc. <hall be carried out.  Periodic monitoring for exposure to respirable minaral dust on the
workers shall be conducted and records maintained including health records of the workers,
Awareness programme for workers on impact of mining on their health and precautionary
measures like use of personal equipments etc, shall be carried out periodically. Review of impact

ed by follow up action wherever required.
by 1} q
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34.

35,

37.

39,

41,

42.

43,

45;
46

AT,

ata

Star Mines [Leased Area -36.00 Ha).

The project proponent will ensure for providing employment to local people as per requirement,
necessary protection measures arcund the mine pit and waste dump and gariand drain around
the mine pit and waste dump.

Top soil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of mined
out area. Top soil shall be separately stacked for utilization later for reclamation and shall not be
stacked along with over burden.

Over burden {OB) shall be stacked at earmarked dump site(s] only and shall not be kept active for
long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably
be of maximum 10 m and overall slope of the dump shall not exceed 35°. The OB dump shall be
backfilled. The OB dumps shall be scientifically vegetated with suitable native species to prevent
erosion and surface run off.

Menitoring and management of rehabilitated areas shall continue until the vegetation becomes
self sustaining. Compliance status shall be submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow and U.P. Pollution Control Board on six monthly basis.
Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by
Indian Bureau of Mines.

Permission for abstraction of ground water shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and guality shall be carried out
by establishing a network of existing wells and constructing new piezometers during the
mining operation. The monitoring shall be carried out four times in a year i.e. pre-monsoon
{April-May), monsoon (August), post-monsoon (November) and winter (lanuary) and the data
thus collected shall be regularly sent to MoEFECC, Central Ground Water Authority and
Regional Director, Central Ground Water Board.

The waste water from the mine shall be treated to conform to the prescribed standards
before discharging in to the natural stream. The discharged water from the Tailing Dam, if any
shall be regularly monitored and report submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, Central Pollution Control Board and the State Pollution
Control Board. -

Hydro geological study of the area shall be reviewed by the project proponent annually. In
case adverse effect on ground water guality and quantity is observed mining shall be stopped
and resumed only after mitigating steps to contain any adverse impact on ground water is
implemented.

Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have wvalid permissions as prescribed under
Central Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals
shall be covered with a tarpaulin or other suitable enclosures so that no dust particles / fine
matters escape during the course of transportation. No overloading of minerals for transportation
shall be committed. The trucks transporting minerals shall not pass through wild life sanctuary, if
any in the study area.

Prior permission from the Competent Authority shall be obtained for extraction of ground water,
if any.

A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional
office, Ministry of Environment & Forests, Gol, Lucknow and U.P. Pollution Control Board 5 years
in advance of final mine closure for approval.

Project Proponent shall explore the possibility of using solar energy where ever possible.
Commitment towards CER has to be followed strictly.

Regular health check-up record of the mine workers has to be maintained at site in a proper
register. It should be made available for inspection whenever asked.

Project Proponent has to strictly follow the: direction/guidelines issued by MoEF&CC, CPCB
and other Govt: Agencies from time to jisms”
The blasting will be done only after geitis

]

ssion from the Mining Department.

Page 7 of 8



You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribedfidentified under law. In case of violation, this permission shall automatically deem
to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this
clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period
of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
{Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter,

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental conditions
or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification,

{Ashish Tiwari)
Member Secretary, SEIAA
Ref. No.. ./Parya/SEIAA/5989-5653 /2019 Dated: As abgve

Copy for Information and necessary action to:
1. The Principal Secretary, Environmant, U.P. Govt., Lucknow.
2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India,
Indira Paryavaran Bhawan, lor Bagh Road, Aliganj, New Delhi.
3, Additional Director, Regional Office, Ministry of Environment & Forests, {Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U_P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow.
5. District Magistrate, Saharanpur, U.P.
Director, Department of Geology & Mining, U.P. Lucknow.
Copy for Web Master/Guard file.

e

{Ashish Tiwari)
Member Secretary, SEIAA
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State Level Environment Impact Assessment Authority, Uttar PradesB 5 3

Directorate of Environment, UP.
To, Vineet Khand-1, Gomti Nagar, Lecknow - 226 010
$hri Deepak Chaudhari, ::ﬂ:m-m—nm 541, Fax:91-522-2300 543
: docuplko@yahoo.com
C-3, Hakeekat Nagar, Near Old Tax Sales Office, : ;

Website : wenw.seiaaup.com
Saharanpur, Behat, Saharanpur, U.P- 244701

Ref. No..3. 7y 4u...../Parya/SEIAA/5989.5653/2020 Date: 4 O December, 2021

Sub: Environmental Clearance for Proposed Sand/Bajari/Boulder Mining at Gata No.-1, Village-
Barthakorsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines (Leased Area -36.00 Ha).

Dear Sir,

Please refer to your application/letter dated 26-10-2021 related to subject the subject as above.
The case was considered in SEIAA meeting held on 17-12-2021 in which SEIAA gone through the
letter of the project proponent dated 26.10.2021regarding minute correction in the issued EC no-
B43/Parya/SEAC/5989-5653/2020 date 26-03-2021. SEIAA noted that there is typographical error in
the geo-coordinates i.e. along with longitude “N” (north] is written instead of “E” (East). Hence
SEIAA ppined to correct the same in the issued EC.

Rest all the content of Environmental Clearance letter no. 843/Parya/SEAC/5989-5653/2018
date 26-03-2021 shall remain same.

#

(Ajay Kumar Sharma)
Member Secretary, SEIAA
NO.ioisisssisnnnns. JPAryafSEIAAS5989-5653 /2020 dated: As above
Copy, through email, for information and necessary action to -

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Gowvernment of Uttar Pradesh, Lucknow [email — spenv i il.com

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email
—sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector "H", Aliganj, Lucknow —
226020 |email = rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai Marg,
Lucknow-226001 (email - dgmupexp@gmail.com)

5. District Magistrate, Saharanpur, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 {email = ms@uppcb.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File. /

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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=~ UTTAR PRADESH POLLUTION CONTROL BOARD

9‘%’!{,@\‘ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER
Ref No. - : Dated : 30/12/2021
145252/UPPCB/Saharanpur(UPPCBRO)/CTO/
ater/SAHARANPUR/2021
To,

Shri SHRIDEEPAK CHAUDHARI
M/s MS STAR MINES
% Yamuna River, SAHARANPUR,247121
SAHARANPUR .

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MS STAR MINES

Reference Application No :14461112 Dated :30/12/2021

¥ For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MS STAR MINES is hereby
authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

This consent is valid for the period from 18/12/2021 to 31/12/2025 .

3. [n spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

o

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Digitally signed by NISHI KUMAR CHAUHAN
NISHI KUMAR CHAUHAN pic%50211230 201231 40530
Chief Environmental Officer (Circle 3)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the

conditions imposed in the certificate.
Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN CHAUHAN

Date: 2021.12.30 20:12:50 +05'30'
Chief Environmental Officer (Circle 3)



U.P. POLLUTION CONTROL BOARD, LUCKNOW 355

Annexureto Consent issued to M/sMS STAR MINES vide

Consent Order No. 14461112/ Water Dated : 30/12/2021
CONDITIONS OF CONSENT

1 This consent is valid only for the approved production capacity of Mining of Sand/Bajri/Boulder-
7,56,000 cubic Meter /Annum. .

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Dischar ge Details
S.No Kind of Effulant Maximum daily Treatment facility and
dischargeKL/day dischar ge point
1 Domestic 1.5 KLD Septic Tank

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Quantity of Discharge 1.5 KLD
2 Total Suspended Solids AS PER E(P) RULES, 1986
3 BOD AS PER E(P) RULES, 1986
4 Oil & Grease AS PER E(P) RULES, 1986
5 CoD AS PER E(P) RULES, 1986

4(b). Theindustrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No | Parameter | Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

0. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



1. ThisCTO isvalid only for Mining of Sand/Bajri/Boulder-7,56,000 cubic Meter /Annum. 3 56

2. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
26.03.2021.

3. The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months.

4. Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in
Appeal No-15/2021 (1.A. No-119/2021 and |.A. No-120/2021) from time to time.

5. Provisions of the replenishment study submitted by the project proponent have to be strictly
complied with.

6. This CTO shall be strictly subject to the ordersto be passed time to time in Appeal No-15/2021
(I.A. N0o-119/2021 and I.A. N0-120/2021) by Hon'ble NGT" with respect to the unit.

7. The unit shall strictly comply with all the provisions of the notarized affidavit dated 17.12.2021 as
submitted by the project proponent.

8. Unit must strictly comply with all the recommendations of the joint committee constituted by
Hon'ble NGT before starting the mining operations.

9. If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the CTO Water/Air issued by the Board shall be deemed cancelled

10. If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the directions given by the Board vide letter no-H 43551/C-1/NGT-41/2019,
dated-11.11.2019 will have to be complied with.

11. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

12. The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

13. Units CTO will be subject to following al the recommendations as proposed by the joint
committee in its report dated 26.10.2021.

14. Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

15. The unit shall strictly comply with all the provisions of the notarized affidavit dated 17.12.2021
as submitted by the project proponent.

16. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

17. The Board reserves the right to revoke this CTO which is being granted to the said industry at any
timein case if theindustry isviolating any of the conditions of the consent to establish.

18. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

19. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

20. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

21. The unit shall obtain prior consents in the event of any addition of new emission generation



sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources.?D 57
accordance with section- 21/22 of air Act 1981 (as amended respectively).

22. Industry shall not use more than 1.5 KL D for domestic purpose, 12 KLD for dust suppression and
4.7 KLD for plantation. Water shall not be used in any manufacturing process in the industry.

23. This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in Appeal No-15/2021 (1.A. No-
119/2021 and I.A. No-120/2021) from time to time.

24. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

25. Mining should not be done by the project proponent after sunset or at night.

| ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (Circle 3)
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MM UTTAR PRADESH POLLUTION CONTROL BOARD
‘?"?%;m' Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 30/12/2021
145253/UPPCB/Sahar anpur (UPPCBRO)/CTO/air/ISAHARANPUR/20
21

To,
Shri SHRIDEEPAK CHAUDHARI
M/s MS STAR MINES
Y amuna River, SAHARANPUR, 247121
SAHARANPUR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
toM/s. MSSTAR MINES

Reference Application No. 14461141 Dated : 30/12/2021

1 With reference to the application for consent for emission of air pollutants from the plant of M/sMS
STAR MINES. under Air Act 1981. It is being authorised for said emissions, as per the standards, in
environment, by the Board as per enclosed conditions .

2. This consent isvalid for the period from 18/12/2021 to 31/12/2025 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (Circle 3)

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.

Chief Environmental Officer (Circle 3)
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Dated : 30/12/2021
CONDITIONS OF CONSENT

1 This consent is valid only for the approved production capacity of Mining of River bed
Sand/Bajri/Boulder-7,56,000 Cubic Meter /Annum.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(@ The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Typeof Fue Stack No. Parameters Height
Source
1 1 X 25 KVA DIESEL 01 Sulphur AS PER E(P)
Dioxide RULES, 1986

3(c) Theemissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Par ameter Standard
1 01 Sulphur Dioxide AS PER E(P)
RULES, 1986

4, Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M OEF
& CClor otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filethe renewal application at least 2 months prior to the expiry of thisOrder.
Specific Conditions.



1. ThisCTOisvalid only for Mining of Sand/Bajri/Boulder-7,56,000 Cubic Meter /Annum. 3 6 O

2. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated
26.03.2021.

3. The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months.

4. Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in
Appeal No-15/2021 (1.A. No-119/2021 and |.A. No-120/2021) from time to time.

5. Provisions of the replenishment study submitted by the project proponent have to be strictly
complied with.

6. This CTO shall be strictly subject to the orders to be passed from time to time in Appeal No-
15/2021 (1.A. N0-119/2021 and I.A. N0-120/2021) by Hon'ble NGT" with respect to the unit.

7. The unit shall strictly comply with all the clauses of the notarized affidavit dated 17.12.2021 as
submitted by the project proponent.

8. Unit must strictly comply with all the recommendations of the joint committee constituted by
Hon'ble NGT before starting the mining operations.

9. If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the CTO Water/Air issued by the Board shall be deemed cancelled

10. If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the directions given by the Board vide letter no-H 43551/C-1/NGT-41/2019,
dated-11.11.2019 will have to be complied with.

11. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

12. The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

13. Units CTO will be subject to following al the recommendations as proposed by the joint
committee in its report dated 26.10.2021.

14. Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

15. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

16. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

17. The Board reserves the right to revoke this CTO which is being granted to the said industry at any
timein case if theindustry isviolating any of the conditions of the consent to establish.

18. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

19. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

20. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.



21. Industry shall comply with various provisions of Air (Prevention and Control of Polluti onﬁ@ 1
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

22. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

23. This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in Appeal No-15/2021 (1.A. No-
119/2021 and 1.A. No-120/2021) from time to time.

24. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

25. Mining should not be done by the project proponent after sunset or at night.

| ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (Circle 3)



ANNEX  A-9

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR S|NKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: Nb0037075
VALID FROM 21/07/2022 TO 20/07/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202206000233

Name of the Owner SHRIDEEPAK CHAUDHARI
Designation Authorized Signatory Company Name STAR MINES
g HUA BT AH
Company Address GATA NO.1, VILL-BARTHA KORSI, TEHSIL BEHAT SAHARAN - Authorization Letter Download
YT BT Ual witsR o3
Address of the Applicant  gata no 01, bartha korsi, behat, saharanpur Application Form Serial SRNP0622NIN0065
) ) No.
Date of Submission 06/06/2022 Specimen Signature
Location Particulars
District Saharanpur Block SADHULI KADEEM
Plot No./Khasra No. GATA NO.1, VILL-BARTHA KORSI Municipality/Corporation No
Ward No./Holding No. ’ TEHSIL BEHAT
SAHARANPUR
U.P.
Particular of the Proposed Well and Pumping Device
Date of 30/07/2022
Construction/Sinking of
the Well
Type of Well Tube Well/Boring Depth of the Well (In 36.00
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 1.00
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Operational Device Electric Motor . Rate of Withdrawal 6.00
(m%hr.)

Date of Energization (In Case of Electric Pump) 30/07/2022

Maximum Allowable Rate  6.00 Maximum Allowable 3.00

of Withdrawal (m®hr.): Running Hours Per Day:

Maximum Allowable Annual Extraction of Ground Water: 4050.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water at a
rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

¥® Incase of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, Tate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of exiraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

» The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of

piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis

-« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6",
o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than

one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of watet level monitoring mechanism shall be as per below table:

Monitiring Mechanism

SNo | Quantum of Ground water withdrawal (cum/day) No.of piezometers required
| Manual DWLR with Telemetry
. 1M e .< = - - .
2 11-50 1 1 0
3 50- 500 1 0 1
- 4 O S : >.,500 - - .

o The measuﬁnéfréduenéy should be monthly and éccuracy of measurement should be up to cm. the reportéd measurement should be
given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.



The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation,

o The ground water.quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (OctoberINovember)
periods. Quality may be got analyzed from NABL approved lab, Besides, one sample (1 It capacity bottle) to the concerned Director,

o Any other site specific requirement regarding safety and access for Mmeasurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any-subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be grantgd subject to the following specific
*
conditions:

reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water |eve| monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m? /day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives

Vi) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,

other hazardous units etc, (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (8TP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :23/07/2022

PIace:Saharanpur

This certificate is electronically generated and does not require digital signature
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SIXMONTHLY COMPLIANCE REPORT

AS PER TERMS & CONDITIONS OF E.C.
FOR

RIVER BED SAND/BAJRI/BOULDER MINING PROJECT

LOCATED AT YAMUNA RIVER

AT GATANO.-01, VILLAGE- BARTHA KORSI, TEHSIL- BEHAT,
DISTRICT- SAHARANPUR, U.P., LEASED AREA-36.00 HA.

ANNUAL PRODUCTION - 7,56,000 CUBIC METER/YEAR

PROJECT PROPONENT - M/S STAR MINES

| PERIOD OF FROM - JULY - 2022

" COMPLIANCE REPORT TILL DEC - 2022

e e




ANNEX A-)
*’“”’3}7'5

Report

This is in reference to the O.A.NO 268/2021 Jahangir Vs
State of Haryana order dated 25-01-2023 the area mentioned in O.A is
physically examined on site and  Google Earth images of
11/2020,11/2021,02/2022 Years are studied and Compared.

After considering both the facts, on-site examination and
Google earth image comparison,there is no diversion of river course of

Yamuna river found at above said Location.

"5
@/ (O r}ii\ags Verma)
\s'\'g"_\":_sp Superintending Engineer
C4-C Irrigation Works Circle,
aranpur (UP).
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Accordingly, we direct that replenishment study may now be got conducted by the State, in
accordance with the earlier orders of this Tribunal within three months and further mining be allowed
consistent with the replenishment study. Till such study is carried out, mining may be suitably restricted.
No mining be allowed upstream of Hathnikund Barrage in villages Mayapur and Rehna unless
permissibility of such mining is found to be conducive to the environment and there is valid ground to
ignore the opinion of the FRI.

The application is disposed of,

A copy of this order be forwarded to the District Magistrate, Saharanpur and SEIAA, U.P. by e-
mail for compliance.

In view of order in the main matter, I.A. No. 39/2021 also stands disposed of.
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Accordingly, we direct that replenishment study may now be got conducted by the State, in
accordance with the earlier orders of this Tribunal within three months and further mining be allowed
consistent with the replenishment study. Till such study is carried out, mining may be suitably restricted,
No mining be allowed upstream of Hathnikund Barrage in villages Mayapur and Rehna unless
permissibility of such mining is found to be conducive to the environment and there is valid ground to
ignore the opinion of the FRI.

The application is disposed of.

A copy of this order be forwarded to the District Magistrate, Saharanpur and SEIAA, U.P. by e-
mail for compliance.

In view of order in the main matter, [.A. No. 39/2021 also stands disposed of.
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SUB-DIVISIONAL COMMITTEE - SAHARANPUR

PRE-MONSOON

2022 BASELINE DATASEMMARY

SUMMARY OF PRE-MONSOON REPLENISH T STUDY REPORT DRONE D EPS
2 DS D] W . DGPS S ecord o
- YEAR - 2022 - DRONE DSM Record ORKINC PS Syrvey Record Variation
) DRONE | Hfe of Mine
Operatove | . Minor | | Max Min Elevation | Elevation < As per _ Max Min - Mrl. | Elevation
N F } W - e ; - :
|7 Nonoperative [ ™| iinecal TRIRer YA Gatihhapane Elevation | /Zeco Level | Difference zﬂww”ﬂ DRONE MrL [/ Zero Level| Differegce
ﬁl.l %) - . Reserve
| Operative Behat | R.BM. | Badshanibagh Rao Mayapur Rooppur Gatad No. 141 394.662 388,980 5.682 92993 2.50 394.639 388981 0.004
2 Upe Be R.B.M Bartha Kaorsi No - ! 302.392 202,200 10.292 173732 027 302,505 292122 (391
|3 Opetaliy e RBAL Radkala Ra Haidarpur Hindwala 7?:.»; ._/,_;?:.,‘_,/: = 3717 368.000 9000 143893 286 368.020 8 989 |
=6 ik il 81 19& 22 - . S|
|4 Dperative Behat | RBM Khurwali Ra Sherpur P (iata No - 3782 & 3792 7800 355 000 349.000 6.000 206037 243 333,100 149:1 5.970 0030
¢ Behat | RBM Yamuna Nuntvari Achatm Crata o 11 L 38 14200 ) 284.000 10.000 607313 1.39 294.001 284001
N " Khand N . o < Gida dcss & e
G Uperativ e Hehat | R.B.M Y uimuna Rehna o LRIV 356.663 345100 11363 195089 202 336.063 11.563
AN |
7 Operative Behat | RB.M. Gisara Rao Rahena Gata No. 1792 3,730 337 139 351.120 6.619 111795 248 337,759 6619 0,000
| Cratg No - 839 %41 10
836, B3R, B39, KAl
8 Operative Nukur Sand Yamuna Dhikkan Kalan 861 .863.864.865.866.867 32.630 276.669 261,100 15.569 26767 0.03 275.918 261.233 14.685 884
. 871,872, 888. 889, 406 -
.407
403 40471 0405 40671
2 " . L1620 4210 4222 " , - a " R n M >
I Nonoperative Behat | RBM, Khurwali Ra Sherpur Pelon s g 6475 375.839 360,100 15.759 229913 2.96 375.859 360100 13,739 0.000
. 423/2.424/2 429 and
431
3 i % . 11971 , 12040 . 19241 . . N e - - « _ -
2 Nonoperative Behat | RBM Kaluwala Kaluywala Pahadipur 19311 . 12574 14.900 385.520 358.833 26.687 359485 201 385520 358.833 26.687 0.000
A1 1250
| 3 | Nonoperative | Behat | R.B.M. Yamuna Akbarpur Bans Aehatmal | 17.900 319.000 307.100 11.990 248739 0.77 318.393 306.423 11.970 0.020
4 | Nonoperative | Behat | RB.M. Yamuna vzl evadiAbatmalsnd land | 13.800 313,546 302.000 11.546 412595 166 313262 | 302082 11181 0.365
= Masoodpur Garh Achatmal
| 3 | Nonoperative | Behat | R.BM. Yamuna Shehjadpur Bans Aehatmal 13.000 310.605 301.990 8.615 383857 1.64 310021 302.023 7.998 0.617
6 Nonoperative Behat | RB.M Yamuna Alauddinpur Bans Achatmal 9380 311.562 303.990 7.572 145022 chwh_.lu | 3 866 304.255 7611 -39
|7 Nonoperative Behat | R.B.M Yamuna SnyBMoMCnE du:m_u | 15700 303,100 15960 525459 1.87 318878 303341 15537 0.423
— Achatmal
8 Nonoperative | Behat [ R.B.M Yarnuna Shahpur Bans Achatmal 111 15.600 320461 306.980 13.481 351410 1.25 320.279 306,999 13.280 0.201
9 | Nonoperative | Behat | R.B.M Yamuna Suysancpur Asmaland 1and Ima 17.700 311.392 296,859 14.533 593005 1.86 310985 | 297011 13.974 0559
ol Said-mohamadpur Achatmal
10| Nonoperative | Behat | R.B.M. Yamuna Abutalibpur Garh Achatmal 1 37.000 307.806 298.200 9.606 1217817 1.83 307.227 298.123 9.104 0.502
I Nonopetative | Behat | R.B.M. Yamuna S .M:.Bmh_ pend U 23.200 288.593 281.874 6.719 519716 1.24 288.322 282002 6.320 0.399
L Secon
12 Zc:cﬁcnm:f e Behat | R.B.M. Yamuna Aslampur Bartha — First 11 36.600 306.747 292.100 14.647 1.90 306.999 292.025 14.974 -0.327
13 Nonoperative Behat | R.B.M. Yamuna Rasoolpur Urt Rasooli 1 34,000 295.824 286.839 8.985 897564 147 295.351 287.005 8 346 0639
14] Nonoperative | Behat | R.B.M. Yamuna Aslampur Bartha — Second IIM 28.160 300.106 288.120 11.986 “m@m: 143 300.201 288.009 12,192 -0.206
L Total Study Area (in ha.) [ 422,635
* all outcrop/elevated contours ofset upto | meter above the Min recorded elevation to record Net Reserves ,
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Iﬂ
PRE-MONSOON - 2022 RESULT
QP TABLE No. - PM/001
* POST MONSOON RESULT ished
Min
s i A DRONE . DRONE 3
< Operatove | Minor ’ L2 Area Max | Min Elevation | Elevation Max  |Elevation | Elevation : Expected
S / Nonoperative Teauil Mineral River ¥ e GAG/KNaNd/ZonE (in Ha.) | Elevation | /Zero Level | Difference !”3!.—. " | Elevation | /Zero Difference WNWO’._ Avg. New Life of Mine |
" eserve Level - Reserve | IReplenishment Height (in Years)
403 , 40411 , 405 | 406/1
3 s ; ” x L416/2 42171, 42272,
1 Nonoperative | Behat | R.B.M, Khurwali Ra Sherpur Pelon 423 . 42472 429 and 6.475 375.859 360.100 15.759 229913
431 377.840]  360.109 17.731 296339 66426 1.03 3.81
: ) I 1191, 12001, 19211,
2 | Nonoperative | Behat | R.B.M. Kaluwala Kaluwala Pahadipur 1931 . 125/4 14.900 385.520 358.833 26.687 359485 385.730 159.12 26.610) 489924 130439 0.88 274
3 Nonoperative | Behat | R.B.M. Yamuna Akbarpur Bans Achatmal 1 17.900 319.090 307.100 11.990 248739 319.057]  308.100 10.957 734189, 485450, 2.71 2.28
3 gz . Arazi Jevadi Ahatmal and i ;
4 Nonoperative | Behat | R.B.M. Yamuna Macoadous Gark Ahatisal 1and 1 13.800 313.546 302.000 11.546 412595 319.036|  302.818 16.218 532136 119541 0.87 2.14
5 Nonoperative | Behat | R.B.M. Yamuna Shehjadpur Bans Achatmal 1 13.000 310.605 301.990 8.615 383857 312.585] 302.563 10.022 572385 188528 1.45 2.45
6 | Nonoperative | Behat | R.B.M. Yamuna Alauddinpur Bans Aehatmal 11 9.580 311.562 303.990 7.572 145022 312,715 303.99 8725 405 335551 1.50 2.79
; Mehmoodpur Nangli
7 | Nonoperative | Behat | R.B.M. Yamuna Achatraal i 15,700 319.060 303.100 15.960 528459 319259 303237 16.022 709508 181049 LIS 251
8 | Nonoperative | Behat | R.B.M. Yamuna Shahpur Bans Achatmal 1/1 15.600 320.461 306.980 13.481 351410 324.442  306.286 15.156 495837 144427 0.93 1.77
9| Nonoperative | Behat | RB.M. Yamuna M:me.asﬁﬂﬂw%mghﬂuﬁﬂ 1 and Tiiia 17700 | 311392 296.859 14.533 593005
e il 311403  297.159 14.244] 921464 328459 1.86! 2.8
10| Nonoperative | Behat | R.B.M. Yamuna Abutalibpur Garh Aehatmal 1 37.000 307.806 298.200 9.606 1217817 308.291] 297.116 11.175] 2201614 983797 2.66 3.31
5 Nuniyari Athmal - Khand
11| Nonoperative | Behat | R.B.M. Yamuna Second 111 23.200 288.593 281.874 6.719 519716 200173 281.874 8290 745130 225414 0.97 1,78
12| Nonoperative | Behat | R.B.M. Yamuna Aslampur Bartha — First /1M 36.600 306.747 292.100 14.647 1250795 309.568] 292.056 17.512] 1665116 41432 1.13 2.53
13| Nonoperative | Behat | R.B.M. Yamuna Rasoolpur Urf Rasooli 1 34.000 295.824 286.839 8.985 897564 298.059| 286.839 11.220] 1262495 36493 1.07 2,0¢
14| Nonoperative | Behat | R.B.M. Yamuna Aslampur Bartha — Second /AN 28.160 300.106 288.120 11.986 726618 300.668|  289.023 11.645 952019 22540 .80 1.8¢
1 Operative Behat | R.B.M. | Badshahibagh Rao Mayapur Rooppur Gata No. 14/1 3.100 394.662 388.980 5.682 92993 395331 389.971. 5.360 99888| 6895 c.w& 2,64
2 Operative Behat | R.B.M. Yamuna Bartha Korsi Gata No. - 1 36.000 302.492 292.200 10.292 173732 303.601]  292.200 11.401 874358 700626 1.95 1.3
3 < < Khand No / Gata No. -
3 Operative Behat | R.B.M. Badkala Ra Haidarpur Hindwala $/1,19&22 4.200 377.000 368.000 9.000 143893 177300 367.49% 9.884 158576 14683 035 3.1
5 3 G Gata No. - 3782 &
4 Operative Behat | R.B.M. Khurwali Ra Sherpur Pelon 17972 7.000 355.000 349.000 6.000 206037 355.444 349.38 6.064 218664 12627 0. ;‘ 2.6
5 Operative Behat | R.B.M. Yamuna Nunivari Achatmal Gata No. - 1/1/1 Laat 38 24.290 294.000 284.000 10.000 607313 296.203]  284.652 11.551 966952 359639 1.48 2.2]
2 Khand No. / Gata no. -
6 Operative Behat | R.B.M. Yamuna Rechna 03, Lot No - 03 8.050 356.665 345.100 11.565 195089 358.565|  345.816 12.749 266664 71575 0.89 2.7
7 Operative Behat | R.B.M. Gaisara Rao Rahena Gata No. 17972 3.750 357.739 351.120 6.619 111795 357.431] 351.681 5.750] 119047 7252 0.19 2.6:
Gata No. - 839, 841 to
- 856, 858, 859, 860,
8 Operative Nukur | Sand Yamuna Dhikkan Kalan 861,863.864,865.866,867 52.630 276.669 261.100 15.569 26767
. 871, 872, 888, 889,
406, 407 278.005)  261.100 16.905 782116 755349 1.44 0.8
Total Study Area (in ha.) | 422.635]
* all outcrop/elevated contours ofset upto 1 meter above the Min recorded elevation to record Net Reserves
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ANNEX A

82
No. /R Teo /13\W Date: [§7/e3 /023

To -

The Regional Officer
Pollution Control Board
SCO-131, Sector-17
Jagadhri

Subject:- Detail Report of Irrigation Department of the State of
Haryana in compliance of Orders dated January 25, 2023 of
Hon'ble National Green Tribunal New Delhi in OA No,
268/2021 Jahangir Vs State of Haryana

Reference:- Regional Officer, UP Pollution Control Board, Saharanpur letter No.
1689/0A No. 268/2021(Jahangir)/2023 Dated 10.03.2023

In reply of the above cited letter under reference, the comments of Irrigation &
W.R. Department Haryana for point No. 5 is as under:-

" 5. Whether and to what extent mining: in the area is desirable without damage fo the
environment and if so. Subject to what conditions, In this connection, the committee may also
consider Section 32 of the Water (Prevention and Control of Pollution) Act.1974 and the
River Ganga (Rejuvenation. Protection and Management) Authorities Order, 2Q16(ToR-2).

~In this regard it is submitted that as per Haryana Government Notification di. 20°
June,2012, the maximum depth of mining in the river-bed shall not exceed three meters
~ measured from the un-mined bed level at any point in time with proper bench formation

* As per the River Ganga (Rejuvenation protection and Management) Authorities Order.
2016, In River Yamuna minimum 10 Cumecs (352 Cs.) of Ecological flow is being discharged
from Hathnikund Barrage throughout (he year and monitored strictly by the Irrigation & WR

The Report is submitted for further necessary action.




The applicant Sh. Jahangir has submitted his grievances through his

application alleging that unscientific and illegal mining by M/s Star Mines,
Saharanpur is not only obstructing the flow of Yamuna River in Village
Belgarh (Haryana) but is also causing damage to the environment, and
causing air pollution using heavy machines (Pockland Machines) which
are working day and night. It has also been alleged that though the M/s

Star Mines are legal contractors and are working in area allotted to them

in Saharanpur District (UP) but the lessee is undertaking illegal mining
in Village Belgarh in Haryana also.

Hon’ble Tribunal vide its orders dated 27.10.2021 constituted a
joint Committee of PCB, SEIAA of both States and District Magistrates of

Saharanpur (UP) & Yamunanagar (Haryana) and sought a factual report

of action taken. The aforesaid joint committee in ité report dated

26.05.2022 submitted that the site of illegal mining could not pe .

Considering the said report unsatisfactory, Hon’ble Tribunal vide Orders

date 12.08.2022 directed the Chief Secretaries of both States (Uttar
pradesh & Haryana) to take remedial action, including action against
' erring officers in failing to give complete information and also to provide
complete information.

In compliance of above orders, a meeting through VC was held

under the Chairmanship of Chief Secretary, Govt. of Haryana attended by



ACS, Mines & Geology, and other officers of Head Office of Mines &

Geology Haryana, Deputy Commissioner Yamunanagar alongwi Cf

of Mining, Irrigation and Revenue departments. In com:g 8 4
directions Issued by Worthy Chief Secretary, a police post was
immediately installed in Village Belgarh and a team of Mining and
Revenue department jointly visited the two Khasra Nos. i.e 19//20 and

20//13 of village Belgarh. It was reported by the team that due to
excessive flow of water in River Yamuna, it was not possible to reach the

actual site in question. (Report enclosed as annexure-A)

Earlier, on the complaint of the applicant in the instant case i.e Sh.
Jahangir (received on 03.06.2020), a team of mining officials visited the
site and accordingly on the report of the team, a complaint was forwarded
on the same day to SHO, P.S. Partap Nagar (Yamunanagar) to register an
FIR. The S.H.0 on the same day registered an FIR No. 163 under section
379 of IPC and 21(4)(A) of MMDR Act, 1957.

In the report (duly signed by the then, Mining officer and the
Tehshildar Chhachhrauli) dated 02.04.2022 submitted before Hon'ble
Tribunal through Joint Committe earlier, it was reported that Khasra Nos.
19//20 & 20//13 of village Belgarh (Haryana) lie along the interstate
boundary of Haryana & Uttar Pradesh. Most of the river water is flowing
in Uttar Pradesh side. As per the said report, the river water changed
its course towards Haryana in Khasra No. 20//13 and it seems that
the same is due to illegal mining done on the Haryana side but the
quantum of same could not be ascertained due to excessive flow of
water.

In compliance of the Order dated 25.01.2023 of Hon'ble Tribunal,
the joint team of both the states inspected the site on March 10, 2023, The

rt as desired by Hon'ble Tribunal orders dated 25.01.2023 is as
repo



under:-

kel Rea 380

In this regard, it is intimated that the above said information relates

L

entirely to the State of Uttar Pradesh as legal mine is being operated
in Saharanpur District (Uttar Pradesh) in the name of M/s Star
Mines.
As regards to the State of Haryana, there is no legal mine/ lease/
contract in operation as on date in Village Belgarh (Haryana).
However, the detailed demarcation report submitted by Revenue
department is attached as Annexure -2

Il Whether and to what extent mining in the area is desirable

without damage to the environment and if so. Subject to what

1. Whether drone mappingand CCTV cameras can be helpful tools

surveillance. monitoring team in view of difficulties faced by
Jocal level teams in such matters (ToR-3),

Monitoring through Drones having high resolution cameras can
definitely help in survelllance/monitoring. Registration Numbers of
Machlnerles/Vehlcles involved  in  illegal  mining/illegal
transportation of mineral can be easily traced by high resolution

cameras along with the site. This activity can further be productive



by installation of CCTV's in highly sensitive areas which are prone to

department as well as police department & irrigation department as

these departments are also the members of District Level Task
Force Committee (DLTF) constituted by the Chief Secretary,
Haryana,
Present_monitoring mechanism of mining and action taken
thereof (along with relevant documents).

Presently, seven check posts, have been installed throughout the
major routes of district Yamunanagar to strictly monitor the
transportation of illegally mined minerals, Officials of mining and
police department check the e-way bill of each vehicle. Since
September 2022, 255(till Feb 28, 2023) Number of vehicle involved
in illegal transportation and illegal mining have been caught in

District Yamunanagar. Month wise details is as under:-

SrNo | Month No. of | No. of FIR’s | Revenue
vehicles registered Collected
seized from seized

vehicles

1. September,2022 | 45 12 2275000

2 October,2022 31 3 4305000

3, November,2022 | 40 4 4205000

2. | December,2022 | 62 2 1275000

5. [January,2022 |41 0 1070000

6. | February,2022 |36 2 430000

—TTotl 255 23 1,35,60,000

Ll ——




Further, independent teams of mining and police department
also keep regular check on illegal mining through surprise g
during day or night time. Regular monthly meeting of Dlstﬂg k
Force Committee headed by Chairman cum Deputy Commissioner,

Yamunanagar is held to review the status of legal mines and illegal

mining in district Y; . Other b

s of the ittee are:-
Superintendent of Police.

Divisional Forest Officer.

Regional Officer, HSPCB.

Irrigation Department.

District Revenue Officer.

Deputy Excise & Taxation Commissioner (S.T.).

District Mining Officer (Member Secretary).

8. Regional Transport Officer.

- A

Last such meeting was held on 14.02.2023. The proceedings of the
meeting are forwarded to the Director Mines & Geology, Haryana which
are later reviewed in State Level Task Force Committee (SLTF) meeting
held under the Chairmanship of Chief Secretary, Government of Haryana.

The Report is submitted for further necessary action please.

Assis! ngineer,
Mines & Geology Deptt.,
Yamunanagar.
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Inspection Report

A Joint inspection of Khasra No.19//20 and 20//13 falling in | lage
Bailgarh, Yamunanagar, was done in compliance of orders of Chalrman Cum- Deputy

Commissioner (DLTF) Yamunanagar in the DLTF meeting held on 14.02.2023. The inspection
was done on 28.02.2023 to verify:-

1. Ifany illegal mining in Khasra No. 19//20 & 20//13 in Bailgarh has been done or not?

2. If illegal mining is done, whether, the same has resulted in diversion of flow of river
Yamuna towards Haryana.

&. The inspection of the above said two Khasra nos. reveals that no fresh sign of any illegal

mining was noticed neither there was any pit which might have resulted due to illegal -
mining in the past. The report is submitted for further necessary action please.

Wi 7S
Naib- ehsimar
Partap Nagar

Mines &Geology Deptt,,
Yamunanagar.




WqE WY sren(um dere gRU 7 U aRE PR SR :
mmummuﬂmm(zﬁm)ammmg

sfRat & saRefy 7 P

& e A Wl @ wewa R @ A g I

mmmmmm.mﬁmmam«mm

TR W IO B IR A A | g u awn I B

RN

ﬂommﬁmmﬁmmAau$ﬁmuJ%%

77311391 T H-30,140919, 77.310218) 1 e &

i @™ H

mqﬁmwmnmmmqﬂm%mwmm@m
S mwwmzoazomwﬁﬂﬁa\wﬁmmmnﬂl ;

amm*mmmmramm
s e & S i w21




- ANNEXORE _A- I3

Sub- Compliance of the directions of NGT vide order dated 25/01/2023 in OA No.
268/2021 — Report preparation — reg.

| Para | Content - | Concerned Department /| Annexure
| : Officers
= hiara 16 of the NGT | Nodal Department / Officers | List of Nodal Department / Officers
| ' Order dated 25" . | from UP &Haryana from UP & Haryana — Joint Signed
January, 2023 minutes of all the UP and Haryana
. R Members.
12 MhPreparatory meeting held | -do- -do-
on 2" March, 2023
3 |Site visit by  the | -do- -do-
w committee ~ on 10
March, 2023
4 Demarcation- of the area | Revenue/Mining ‘| « The Lease Demarcated on the |
! to ascertain where the | Department, Govt. of UP Revenue Department Cadastral
' mining is allowed and Map of  Tehsil  Behat,
| where it is actually taking Saharanpur with Goe- |
place. Demarcation may Coordinates &l case
| ' specify  the  inter-state Demarcation Report
} ’ borders (ToR-1) (Seemankan Aakhya of Bartha
: Korsi — M/s Star Mines) is
attached - Al

e At the time of joint demarcation

7 ‘ both the members of states
l | where in agreement to the
| ) boundary pillars and areas and
found intact.

!

} e The two quarterly retunes of
y NGT compliance are also
' 1 , enclosed.
! l e No illegal mining was found
1 beyond the demarcated area of
| lease.
| : ' e Area of question ie village
| belgarh district Yamuna Nagar,
\ Haryana in khasra no. 19/20
‘ ) and 20/13 no illegal mining
was found.  (Photographs

Enclosed).
S Whether and to what | SEIAA, UP e Letter of Intent has been
extent mining in the area issued to Star Mines on |

! %isr desirable  without 30/12/2019 as per the




4

damage to the
environment and if S0,
subject to what
conditions

provisions of
U.M.P.P.C.R.

e The unit has been granted
E.C. by SEIAA,UP on 26-
March-2021.

e [ease Deed has been |
executed on 01-04-2021 N
for the period of 5 years.

e NOC from Ground Water
Board is valid till
20/07/2027.

e C.T.O. under Air & Water
Act has been issued by
U.P.P.C.B. and is valid till
31/12/2025.

permitted

e Mining upto |
depth of 3 meters for
annual production of |
7,56,000 cubic meters per
year.

e Method of Mining shall be
Open cast P Semi
Mechanised Method.

e Mining to be done subject
to General Conditions and
Specific Conditions of E.C.
as enclosed.

Whether drone mapping
and CCTV cameras can
be helpful tools for
monitoring and whether
their should be State
Level

surveillance/monitoring
tram in view of the
difficulties faces by local
level trams in such

Revenue/Mining
Department, Govt. of UP

Detailed as  per

Annexure-6

Compliance

matters
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Annexure-6

1) Measures implemented ensure issues related to illegal sand mining in the State of
Uttar Pradesh. -

e For the control of illegal mining and transportation, District Task Force
has been constituted.

District Magistrate.

58P

D.F.O

SDM

C.O

R.T.O

7. Mines Officer

e Under the Integrated Mines Surveillance System, all the mine areas have been
geo fenced. PTZ cameras at the mines have been installed. Weigh Bridges fitted
with cameras have been installed at all mines and have been integrated with the
Control Centre at Head Quarter

=~ W o -

S W

2) Demarcation of boundaries for regulating grant of sand mining lease.

e There are provisions for notifying the geo-coordinates of all boundary pillars
of the mining

e area in the UP Minor Mineral Regulations which are being followed. As result of
practice, now the mining areas are firstly demarcated and e-tenders are published
with details of boundary pillars geo-coordinates. |

3)Environmental Compensation imposed on leasing of minor minerals in any area
to cover the restoration cost of environment and to compensate the victims.

e There is provision for execution of mining lease deed only after demarcation under
rule-17 of the Mining lease Approval Rules, 1963. Compensations are imposed on
observed faults as per provisions of UMPPCR-2021.

4) Mining in all blocks is under taken as per provisions of EIA Notification, 2006;
MOEF Notification dated15.1.2016 and the Sustainable Sand Mining Management
Guidelines,2016.

e As per Rule 35(4) of UPMMCR-1963 and EIA notifications, mining activity
can be started only after taking Environment Clearance. According to the Sustainable
Sand Mining Management Guidelines, 2016 issued by MOEF&CC, riverine mining



4

is restricted during the monsoon season. Thus, mining work is restricted in the State
in the month of July, August and September of each year.

5) No sand mining is permitted without due compliance of the Water (Prevention
and Control of Pollution) Act,1974 and the Air (Prevention and Control of
- Pollution) Act,1981 as well as regulations governing clearances by the State Ground
Water Authority.

e Rule- 42(h)(1) of the 1963 Rules envisages that no mining in the river bed is
permitted beyond a depth of 3 m or water level whichever is less . The conditions
mentioned in the Environmental Clearance certificate issued by SEIAA,UP are being
followed. Project. Proponents secure C.T.O. under Air & Water Act and Ground
Water NOC from State Ground Water Authority.

6) Status of CCTV  Cameras installation at mining points to verify the
amount of sand extracted and materials transported.

® Rule-36(2) of Uttar Pradesh Minor Mineral Regulations, 1963 provides that the
mining lease holder whose mining lease area is more than 5 hectares, shall constructs
check-post/gate and install 4 CCTV cameras capable of recording at360° visibility at
his own expense for monitoring under the supervision of the D.M.

e The same is also controlled by central Command Surveillance Centre located in Head
Quarters , Lucknow.

7) Status of regular patrolling by the police to inspect the mining operations

e For effective control over illegal mining and transportation of minerals, local task
force comprising of District Revenue Department, District Mining Department and
Policelevel officers act as task * force and constantly monitored.

8) Setting up of dedicated institutional mechanism for monitoring of conditions of
Environmental Clearance as granted under EIA Notification, 2006in respect of sand
and gravel mining.

e Under the supervision of the DMs, the conditions of the Environmental Clearance
Certificate are complied with by the PCBs/ Departmental officers.

8) Control of Mines and Transportation using latest technology.

e The Department has established a Command Centre at the Directorate of Geology
and Mines at Lucknow from where they operate the Integrated Mines Surveillance
System for the entire State.
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Artificial Intelligence based Software and taking the help of Drones and Cloud
Services for monitoring mining activity in the State are used for control of illegal acts
by violators.

Drone Video-graphy/coverage are done in sensitive districts.

CCTV Cameras and check-gates and RFID tags are used to monitor the movement of
vehicles.

9) Punishment of illegal Acts. :

State has made a provision in the Rules to blacklist a person for up to 2 years if found

guilty of illegal mining/illegal transportation.

The Rules have been amended to allow storage of minerals only beyond 5 Km

radius from the river bed in order to prevent illegal mining from river bed under the

excuse/name of storage.

Vehicle Tracking System to check the misuse of Transport Pass and Overloading has

been introduced and under full scale implementation.

Any new areas identified are based on survey conducted according to

Sustainable Mining Guidelines, Mineral Exploration and then included in the DSR.

Instead of Physical Mineral Dispatch Permits, electronic permits ( called MMI11)

with security features has been introduced which are controlled by OTP validation

from online servers.

In District Saharanpur i.e. Biharigarh, Shahjahanpur and Deoband Presently three

Check Gates have been implemented to control illegal transportation. ISTP (Inter

State transport Permits) have been implemented to validate the legality of cross

border transportations.

Since April 2022 till March, 13-03-2023 410 Vehicles involved in illegal

transportation have been caught through Upmines digital support system

electronic check gates and revenue collected from seized vehicle is 1,41,18,820/-
[_Sr— No. of vehicle seized Revenue Collected | Complaint/F.I.R. |
i No. | Other than DSS from Vehicle seized

 electronic check gates | other than DSS

[ | electronic check gates

1. &l - 2,88,87,000/- 17
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‘Latitude: 30.235128 :

Longitude: 77.51617- .
Elevation: 293.08+7 m
Accuracy: 7.0 m

“Time: 10-03-2023 13:34 ;
Note: Site Visit of Yamuna River a
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Latitude: 30.237648
Longitude: 77.526312"
Elevation: 311.6+5 m
Accuracy:13.4 m
Time: 10-03-2023 12:21
‘Note: Site Visit of M/S Star
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Latltude 30. 237952 N
Longitude: 77.526186 - 77 4
Elevation: 312.42+5m - Sy
Accuracy: 7.2 m bR
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*Latltude 30. 243779

.Longitude: 77.528043

«Elevation: 302.5+6 m
Accuracy:12.4 m

‘Time: 10-03-2023 12:54 1Y
Note Site Visit of M/S Star Niaess
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Elevation: :

Accuracy: 4. 4m
Tlme .10-03-2023 13 55
;Note' Site Visit of Yamuna

|Long|tudé 77.515573
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